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Shri D. C. Sharma: May [ know
if the Government wants to have one
uniform law for matrimony for all the
classes in India?

Shri C. R. Pattabhi Raman: It is
the ambition to have a uniform law
but then there arc certain religious
susceptibilities, and we are hoping that
in course of time, we can have one.
There arc persona] laws and religions,
and there are religious demands, So.
we are going slow on the matter.

Shri D, C. Sharma: May I know
whether the hon. Minister is not aware
of the fact that women’s organisations
in India, Pakistan, Iran and in some
of the countries of West Asia, have
been pressing for this reform, that
there should be monogamy so far as
the Muslims are concerned and, if so.
may I know why our country, which
has been the pace-setter in the matter
of reform in marriage laws, should not
also be the pace-setter in this parti-
cular matter also?

Shri C. R. Pattabhi Raman: We wish
all these women’s organisations arc
strengthened, We are hoping that
sufficient momentum will be gained by
us so that in course of time there will
be a uniform law available.

Shrimatl Renu Chakravartty: In
view of the fact that the Constitution
lays down that we should go forward
for the establishment of a uniform
civil code, is it now the po'icy of Gov-
ernment to slow down on this matter?
Since the death of the Prime Minister,
Jawaharlal Nehru, we have not had
a single amendment to the Christian
law, although we have amended it at
a Select Committee, and now we are
afraid of even touching the Muslim
law in this country., What is the
policy of the Government in this
matter?

Shri C. R. Pattabhi Raman: We have
had to ceal with the civil code ques-
tion in another form sometime ago. It
is quite true that the endeavour is
there. Mut, as I said. the religious
susceptit {lities of those people have to
be taken into account. So far as T
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have sta‘ed, the ambition is to have a
uniform civil code for al the peopic
living in India.
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The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Govinda Menon): (a) No, Sir.

(b) Accumulation of stocks ot coarse
grains has not been reported from the
States of Madhya Pradesh and Guja-
rat. There has been some accumu-
lation of gram in certain Mandies of
Rajasthan. The stocks of other coarse
grain; are reported to be not large.

(c) The question of the continu-
ance or otherwise of the existing
zonal sysiem is at present under exa-
mination by the Foodgrains Policy
Committee. The Committee has been
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requested to submit its report as
early as possible. A final decision
would be taken on receipt of the re-
port of the Committee.
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The Minister of Food, Agriculture,
C ity Develop and Co-
operation (Shri C. Subramaniam):
We will keep this in mind when we
take a final decision with regard to
the zones.
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Shri C. Subramaniam: It is not
correct that there is tension betwcen
the Central Government and the State
Governments. The whole question is
now being d by a i
As soun as the report is available, we
will take a decision,
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Shri C. Subramaniam: [ do not
admit that there has been profiteer-
ing by the State Governments, but
the difficulties mentioned by the

hon, Member will be taken into ac-
count in coming to a final decision.
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8hri C. Subramaniam: Wheat was
not sold by them, only gram was sold
by them. 1 think I have answered
this question before. Anyway, I do
not have the figures immediately witk
me.
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Shri S, M. Banerjee: Sir, from the
various statements issued by the hon.
Minister it appears that there is no
shortage of wheat at present because
of the huge amount of imported wheat
from USA. 1 would like to know, if
it is true, what is the use of having
zonal restrictions as far as wheat is
concerned whether it be in U.P.
Rajasthan or anywhere?

Shri C. Subramaniam; This ques-
tion has been answered ever so many
times. In g time of scarcity we can-
not allow scarcity conditions to deve-
lop everywhere and then rush im-
ported foodgrains there. That is
why with such restrictions we try to
localise the scarcity pockets and treat
them with these importeq foodgrains.

Shri S. M. Banerjee: Let him say
there is scarcity. If there, is no
searcity—-Sir, kindly hear me.

Mr. Speaker: He has answered the
question.

Shri S, M. Banerjee: He has not
answered,

Mr. Speaker: Order, order—Shri
Sheo Narain.
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Shri C. Subramaniam: | agree

there is a Jifference of view with re-
gard to this. That is why the matter
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has to be examined in detail and with
care before we take a decision.

Dr, L. M. Singhvi: May 1 know
whether Government has taken notice
of the observations made by the High
Court of Rajasthan in respect of this
very harsh and improper manner in
which the Government of Rajasthan
is treating its gram dealers and the
tremendous amount of gram valued
at about Rs. 8 crores being held up in
the mandis of Rajasthan without be-
ing bought by the Government or
being disposed of in any other way:
if so, may 1 know what is being done
in this respect? 1 sent a detailed
letter myself ‘o the hon. Minister
along with a copy of the observations
made by the High Court, Still noth-
ine has been done.

Shri C. Subramaniam: I have lost
track of it; I shall try to find out the
judgment and go through it.

Shri Ranga: Sir, a copy of the judg-
ment{ was sent to him. He should
have been able to take a decision and
do something about it. It is merc
procrastination, nothing clse.

Shrimati Tarkeshwari Sinha: May
1 know whether Government has
taken note of the present stock posi-
tion of wheat and how Government
proposes to rescue the farmers from
a fall in price of wheat from a certain
level to a downward level when the
American wheat starts coming in?

Shri C. Subramaniam: This supply
has already started coming in. In
spite of that the price of indigenous
wheat ig ruling fairly high, and Gov-
ernment have a programme of giving
support; if it goes below a certain
price we will intervene and purchase.

Shri Harish Chandra Mathar: Apart
from de-zoning and having larger
zones, is it known to the hon. Minis-
ter that in Rajasthan there is restric-
tion even from district to district in
the matter of movement of food-
grains? Why is it so, in spite of so



Oral Answers

15523
much heavy imports and feeding
Rajasthan  with itg  requirements”

What is your reaction to this restric-
tion from district to district?

Shri C. Subramaniam: 1| agree that
there is a district to district restric-
tion also. We have taken it up with
the State Government that this dis-
trict to district restriction should go.
particularly when there 1s no procure-
ment programme. 1 hope they
would consider this aspect.

Shri Harish Chandra Mathur: As
a matter of fact, this district to dis-
trict restriction cannot be there with-
out your support. You hsve got .hii
enactment and you assured this
House at least that no State is autho-
rised to have these restrictions with-
out your support. Do I take it that
they are having them with your sup-
port or in spite of your telling them
clearly not to have them?

Shri C. Subramaniam: This order
was passed long ago for the purpose
of procurement at controlled prices.
It was represented that without these
restrictions procurement would be
impossible. Now that the procure-
ment programme has been given up
and also the imposition of maximum
price is no longer there, we have put

it to the State Governments that
these restrictions will be no
longer necessary. As soon as
I hear from them, I will have to

take a decision.

Shri Ranga: We could have appre-
ciated the hon. Ministers reply that
he has sent for a copy of the High
Court judgement, if only extracts
from that judgement had becn sent
by my hon. friend, Dr. Singhvi. He
is one of the leaders of groups here.
He has sent the whole of tha: judge-
ment to him. Was it not proper on
his part to have straightaway asked
the Government of Rajasthan what
they have to say in regard to that
judgement, why they harass the tra-
ders there and allow lakhs of tonnes
of gram to not there in that State?

Shri C. Subramaniam: I lost track
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it. It has been misplaced somewhere.
But I shall get a copy of the judge-
ment and look into it.

Dr. L. M, Singhvi: It is nearly one
month ago that g full copy of the
judgement was sent to the Minister
with a long letter saying that the
Government was acting in a manner
which did not redound to its credit
and that it was going back on the
very express promise that it had made
to these traders at the time of obtain-
ing from them certain quantities of
gram. Now the Minister says that he
has lost track of it. A whole month
has gone and nothing has been done.

Shri C. Subramamiam: Generally,
I Jook into the varioug letters written
by hon. Members, but I do not re-
collect to have seen this.

Shri Ranga: That is how this Gov-
ernment is carried on.

S8hri C. Subramaniam: The hon.
Member may be a better administra-
tor when he gets into this position.

Shri Ranga: He has no business to
talk like that. He owes an apology to
this House for having neglected his
primary duty.

Shri C. Subramantam: 1 will not
hear lectures by the hon, Member as
to how I should carry on.

Shri Ramga: Sir, I rise on a point
of order and privilege. Here is one
of the leaderg of groups who sent the
judgement of the High Court in full
to the hon. Minister and he did not
take the trouble to look into it, study
it and send it to the Rajasthan Gov-
ernment. He himself confesses now
that he does not even remember hav-
ing seen it. This is the kind of irres-
ponsible manner in which they have
been dealing with the leaders of the
Opposition as also of this House. It
is absolutely irresponsibl

Mr, Speaker: Sometimes mistakes
might occur though it is expected that
any communication received from a
Member of Parliament should be

of that judgememnt. I have not seen ygiven proper heed. Proper attention
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should be paid and whatever action
is required must be taken at once.
But now that the Minister explains
that he does not recollect having seen

that . . . (Interruption).
Shri Ranga: What does he mean”
Mr. Speaker: If he has missed it.

we can only ask him that he might
look intp it now and give us his rc-
action.

Shri Ranga: He should not repeat
this performance. Does he not owe
an apology to this House? Excuse
me for making this observation but
it is not enough that the Speaker and
the House should bhe satisfled with
cxpressing a general axiom and a
principle. The application of that
principle is equally important, Here
is a case which has been brought to
the notice of this House and for one
month the hon, Minister does not
even know or remember having re-
ceived such a communication or
judgement. They do not bother. And
he gives that cavalier answer. On
the top of it when I raised my voice
in protest, he goes on saying that as
if he is not at fault at all and he
does not care.

Shri C. Subramaniam: I would like
to know who is shouting.
Shri Ranga: You have shouted.

Mr. Speaker: Both hon. Members
shall sit down.

Shri Ranga: He has no business
to behave in this manner.

Mr. Speaker: Order, order.

Shri Ranga: You must call them
to order.

Mr, Speaker: I am asking both
sides.

Shri Ramga: In regard to that

particular mat er you have to call
order,

him to

st geR W wowTT ;AR
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Shri Ranga: At this rate it is no
good having this House.

Shri H. N. Mukerjee: 1 would not
have butted in but for the fact that
the Minister of Food Imports had the
termerity to go out of his way to
suggest that the Leader of the
Swatantra Party might on some con-
ceivable future occasion become an
administrator in his worthy place
and behave better. This is a kind of
taunt which came in the wake of a
confession of incapacity to which
reference hag already been made by
Shri Ranga. 1 am not  concerned
about the merits of the matter be-
cause 1 do not quite know what it is
about, but this kind of behaviour on
the part of a Minister who specialises
in going abroad with a bowl in his

hand . . . (Interruption).

Shri C. Subramaniam: 1 object to
this. There is a limit.

Mr. Speaker: That is beside the
point that he goes out ... (Inter-
ruption) .

Shri H. N. Muketjee: The Minister
should have the sense of propriety,
the sense of humility, particularly
when it comes from a Leader of one
of the Groups. The Minister has gone
out of his way suggesting.
(Interruptions).

Mr. Speaker: Order, order.

Shri Bhagwat Jha Azad: I rise on
a point of order.

Shri Rajeshwar Patel rose—

Mr. Speaker: I can hear one by
one. Mr. Bhagwat Jha Azad,

Shri Bhagwat Jha Azad: I want to
know whether the propriety and hu-
mility are not axpected of the mem-
bers on all the sides of the House;
that 3 member should not shout this
way or use the languge of which the
Minister is being accused, is equally
applicable to all the members of this
House,

Mr, Speaker: Yes: it is applicable
to all the members.
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Shri Bhagwat Jha Asad: Whereas An hon, Member: Outside the

the Opposition group leaders arc en- House?

titled to certain things, is not the

majority party—and the Minister in
the Cabinet—entitled to expect the
same from the leaders of other
groups?

Shri Rajeshwar Patel: In view of
the shortage of foodgrains in  this
country and in view of the fact that
the Ministers are making journeys to
all corners of the world to procurc
foodgrains, is it necessary for a mem-
ber of this House to apprise the Food
Ministry of the judgement of the
High Court? Is not the Food Minis-
try supposed to take notice of this
and save Rs. 8 crores worth of grams?

Shri D, C. Sharma: I thank you
for restoring calmness in this House
and I think you will be doing so in
future also. One thing that I want
to submit is this: no Member of
Parliament, whether he is on the
Congress benches or on the Opposi-
tion benches, whether he is a leader
of a group or Minister of some port-
folio, should be allowed to make any
personal reflection on any‘body‘. 1
think there should be no aspersions
cast on a person. I am not particu-
larly in love with any of these Minis-
ters...

Mr. Speaker:
any?

Shri D. C, Sharma: The aspersions
cast by the Leader of the Right Com-
munist Party should be withdrawn.
They were not in good faith; they
do not raise the dignity of the House.
(Interruptions). of course, he is &
scholar of great repute; he is g pre-
sever of Parliamentary procedures
and 1 hope that he will ultimately
do so.

Is he in love with

Mr. Speaker: There ought to be
some end to such a controversy that
erupts sudenly. It is an admitted
fact that we should use language with
toleration anq forbearance inside the
House. Sometimes we do get excite-
od

Mr. Speaker: It is my bad luck that
every one does it here and not out-
side. every one of them is a very fine
gentleman outside. Mr. Mukerjee was

making a thrust when he said
it; if he had not gone a
little  further, certainly it would
have  been more dignified and
I would have said something. He
also referred to certain irrelevant

things which were not needed at that
time. Sometimes even responsible
members get excited. There is reason
to believe that sometimes they go out
of their way.

Shrimati Renu Chakravartty: How
about Ministers?

Mr, Speaker: Members include
Ministers also.
Shri Harl Vishnu Kamath: But,

Sir, a Minister can be a non-member
according 1o the Constitution

Mr. Speaker: 1 am talking of
members and Ministers; 1 am referr-
ing to those on this side as well as
to those on the other side,

There are certain things said in the
representation that had been gent.
The judgement of the High Court had
been submitted to the Minister.
Therefore, normally it ought to have
been the job of the Minister to look
into it and to take action on It or
to say....

8bri C. Subramanlam: | have
stated that ordinarily I look into the
matter immediately. But somehow, I
lost track of it. I shall look into it
again.

Mr. Speaker: That was what 1 was
going to explain. The hon. Minister
has said that ordinarily he does look
into it. whenever he receives it. But
in this particular case, somehow, it
hag escaped his attention, and he has
stated that he will look into it. The
matter should end there





